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sittings of the
above

(2) Minutes of
Committee relating to the
Report.

12.36 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

SEVENTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): - Sir, T beg to present
the Seventh Report of the Committee
on Subordinate Legislation.

12.36% hrs,
MATTERS UNDER RULE 377

(i) ANTI-PREGNANCY VACCINE

SHRI SAUGATA ROY (Barrack-
pore): Sir, I rise under Rule 377 to
bring to the attention of the House
another serious set back to our family
planning programme which has hap-
pened’ after Mr. Raj Narain has taken
over the stewardship of the Ministry
of Health and Family Planning.

In 1973 in our country an anti-preg-
nancy vaccine was found out in Delhi
and in the Tata Memorial Centre at
Bombay. But now, after much experi-
mentation it has been found—I do not
know whether the Health Minister
knows this—that after injecting the
vaccine, 5 of the 6 women who were
given this vaccine have become preg-
nant. Also, another geriousg thing that
has been discoveredq in that Tata Me-
moria]l Centre is that the vaccine, if
injecteq in the mice, jg causing the di-
seage of carcinogn, that is it is pro-
ducing cancer in those mice, in which
case it is necessary to stop any further
experimentation with the vaccine im-
mediately. Thig hag happened at a time
when the family planning programme
in the country has received a severe
set back due to the inept handing of
the Health Ministry by the present
Minister. So, at this point I want to
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say that the Health Ministry should:
immediately go into this matter of anti-
pregnancy vaccine which has already
been experimented in other countries
and to set up a Committee so that the
advances made in medicine in this re-
gard can be thoroughly probed.

(i) PrEss REPORTS ABOUT PURCHASE OF
DEEP-PENETRATION AIRCRAFT

SHRI SHYAMNANDAN MISHRA.
(Begusarai); Sir, under Rule 377 I
want to draw the attention of the
House and of the Government to a.
matter of great public importance.

The Government is shortly expected
to go in for a deal regarding the pur-
chase of deep-penetration aircraft and

"setting up of a factory to assemble, in

the first instance, such airecraft from
imported parts and gradually to manu-
facture them here.

The deal from all accounts is going
to be of g very big size. The number
of aircraft to be purchased may well
be 160—180, beginning with an out-
right purchase of 40 aircraft or so. The
total amount involved both in the pur-
chase of aircraft and in the setting up
of the factory may run to Rs. 1,500
crores, ’ '

In order to make the best choice, the
Cabinet appointed an expert committee
which in turn is reported to have ap-
pointed a number of committees te

‘consider the various aspects of the

matter. While the work of the Com-~
mittee is under way and it has still to
submit its report, some mnews items
appearing- in the foreign press indicate
that the government has already made
the choice. Even if the report were
submitted it would be highly intrigu-
ing if the people abroad knew about it
and our countrymen and Parliament
did not.

I quote from two British papers
The Daily Telegraph dated the 28th
March, 1978 stated:
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“India to buy Jaguars and Harri-
ers’.

India will buy both the British-made
Jaguar and the Harrier to reinforce its
air arm,

While the Jaguar will go to the
Indian Air Force which has been cla-
mouring for a deep-penetration strike
aircraft to match the Pakistani
and Chinese warplanes, the Navy has
opted for the Sea Harrier to save its
only air-craft carrier, the Vikrant,
16,000 tons {formerly the Iercules)
from the Scrapyards.

The Jaguars, like the British Gnat
and Vampires still in production in
India, will be manufactured under li-
cence, with a progressive programme to
use loeal components.

The report in The Economist, March
18, 1978, says:

‘Some senior officers make no sec-
ret of their preference for the British
version of the Jaguar, whose attack
direction system is better than the
French version of the same aero-
plane. The Indian Ajr Force has a
strong traditional attachment to the
RAF and British technology, and the
new Jaguar is the only one of the
three aircraft designed specifically
for the attack role.

The competing aircraft are basical-
ly fighters: they can do the attack
job well enough but at some cost in
range (and money, unless heavily
subsidized by their maker’s govern-
ment). Russia has offereqd several
aircraft but India's experience with
Mig-21s and SU-7s has not been par-
ticularly good, and none of the new
Soviet models seems to provide what
the Indian Air Force thinks it needs.”

As is clear, these reports are not
merely speculative or conjectural in
nature, but positive in their statement
and do mot cast a very favourable light
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either in the export committee or om
the Government.

Delhj is currently rife with numours
about all kinds of influences and pres-
sures being employed to clinch the deal
in favour of one party or the other.
While drawing attention to these re-
ports, my sole object is to caution the
Government and the House against
factors coming in the way of objective
consideration of the matter. I would
not like the impropriety of these re-
ports to prejudice the case even of the
air-craft whose case they seem to be
canvassing. To us, the national inter-
est is paramount and we have to be
alert aboul the soundness of such a
huge deal involving the most vital sec-
tor of our national life.

One thing which often-times is seen
to vitiate such deals is the commission
and promotional expenses which the
companies treat as part of their nor-
mal transaction, While this could he
available to a private agency which
helps in bringing about the deal where
a private party is involved, in the case
of transaction between public under-
takings of two countries, this, if at all,
should come to the State with a clear
and open declaration that no amount
has passed which can be characterised
as slush money.

MR. SPEAKER: Mr. Mohd. Shafi

Qureshi.

SHRI SAUGATA ROY: What the
Deputy Leader of the ruling party has
said, is almost a very serious insinua-
iion....

MR. SPEAKER: This is 377. Wo

debate on this.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): He is directing the Minister of
Defence to make a statement.

SHRI SAUGATA ROY: The Deputy
Leader of the ruling party has made
almost an allegation.

MR. SPEAKER: He has not made
any allegation.
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SHRI SAUGATA ROY: I have gone
through the statement.

MR. SPEAKER: I have been read-
ing all this.

SHRI SAUGATA ROY: It is a very
serious matter affecting national secu-
rity. made by the Deputy Leader of
the ruling party. There should be a
full-scale discussion on it. You can-
not just pass it over. It is about the
puchase of deep infiltration aircraft.
(Interruptions)

MR. SPEAKER: The matter under
rules 377 is not for a debate. You
raise it at an appropriate hour. Now
Mr Qureshi....He is not here.

SHRI SAUGATA ROY: ***

MR. SPEAKER: Don’t record.
SHRI SAUGATA ROY; ***

MR SPEAKER: Pleased don’t record.

SHRI SAUGATA ROY: ***
o

MR. SPEAKER: Give me appropriate
notice.

SHRI SAUGATA ROY: ***

SHRI KANWAR LAL GUPTA
(Delhj Sadar): On a point of submis-
sion. The statement made by my hon.
friend is fairly serious. I request you
to admit such statements only after
referring to and consulting the Minis-
ter. Otherwise, these are very demag-
ing things; and it should nat be done
without consulting the Government.

MR. SPEAKER: Let us go on to the
legislative husiness. Mr, Ugra Sen.
Now we will take up Legislative Busi-
ness.

AN HON. MEMBER: Sir, on this
point. . ..
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MR. SPEAKER: Give proper notice.

SHRI SAUGATA ROY: Do not stand
on formalities.

MR. SPEAKER: I am not standing
on formalities. So far as I am con.
cerned. ...

SHRI SAUGATA ROY: Sir, it is.
not..

"MR. SPEAKER: Don't record.

SHRI SAUGHATA ROY: ***

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, I rise on a point of
order,

MR. SPEAKER: On rule 377, there
is nothing like a point of order. Why
don't you give appropriate notice? (In-
terruptions) Don't record.

SOME HON. MEMBERS: ***

SHRI SAUGATA ROY: Why allow
only 3777

MR. SPEAKER: That is what is
asked for.

SHRI SAUGATA ROY: Why don't
you allow a Calling Attention?

MR. SPEAKER: Nobody has asked
for it. Mr, Saugata Roy, before allow-.
ing a matter under rule 377, I do not
go through it. Many times they make
a demand even without giving a written
statement. I do not know what state--
ment they are making.

SHRI SAUGATA ROY: A statement
has to be submitted. Why was it
not submitted bheforehand?

MR. SPEAKER: Why don't you hear
me fully? If we have made a ryle
that a statement has to be submitted,
some submit; some do not submit.
Even if they submit, it is not possible
for the speaker to go through them,
because they come at 10 to 11. A
selection is made at 10 to 11. There:

*+*Not recorded.
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is no question of my going through -

them. It is not humanly possible to
go through them. I do not know what
statement a member is going to make.

SHRI SAUGATA ROY: Every mem-
ber has fo submit a statement if he is
going to make a statement under rule
377. Every time your office says that
“unless you submit- your statement,
Speaker will not allow you to speak.”
If it is not followed. ... (Interruptions)
He makes a serious allegation about
the slush money that is being paid for
deep penetration aircrafl....(Inter-
ruptions). Unless what rule he can get
away without making a statement
available in advance?

MR. SPEAKER: I did not say he has
not submitted it.

SHRI SAUGATA ROY: Is it because
he is the Deputy Leader?

MR. SPEAKER: I did not say he
has not submitted it. I said it is pot
passible for me to go through them.
So, 1 have not done It.

SHRI SAUGATA ROY: Sir, I want
to submit that the Speaker has at least
to go through the statement. I want
a ruling on this. Because, this is
inequality between member and mem-
ber.

MR. SPEAKER: It is not.

SHRI SAUGATA ROY: A member
is forced to submit the copy in ad-
vance.

MR. SPEAKER: Neither I have a been
able to read his statement, nor have
I rise no a point of order. In rule 377
ment. I merely see what is the sub-
ject matter.

SHRI K, P. UNNIKRISHNAN: Sir,
I rise on a point of order. In rule 377
it is specifically staled that a Member
shall be permitted to raise it only
the Speaker has given his consent and
at such time and date as the Speaker
may fix. Now you have made an
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astounding statement that it is not
possible for you to go through those
statements. Then how do you give
your consent?

MR. SPEAKER: On the basis of the
subject-matter.

SHRI K. P. UNNIKRISHNAN: We
cannot gllow this House to go on in
total violation of the Bules of Proce-
dur. When you permit any member
to make a statement in the House under
this rule, it means that you have
gone through the statement and you
are satisfied that it cannot be.brought
under any other rule.

MR. SPEAKER: Please read the rule.
The rule by itself does not require any
written statement. But to formulate
it, we have said; give notice. Most
members do not give it. Even those
who do not give it, we allow them
because the rules do not require such
a statement.

SHRI K. P. UNNIKRISHNAN: In
that way you can circumvent all the
rules.

MR. SPEAKER: I am not circumven=-
ting.

SHRI K. P. UNNIKRISHNAN: This
is a very serious matter that he has
raised. (Interruptions)

SHRI K. GOPAL (Karur): When-
ever any of us from this side wants to
make a statment under rule 377, we
are specifically told....

MR. SPEAKER: He is also told.

SHRI K. GOPAL.:..... that he has
to give a writen statement. That will
be gone through and we are not sup-
posed to deviate from it. We have
to read out exactly what we have
written. Shri Saugata Roy was asked
to do so. How is he given permis-
sion? Is it because he belongs to
the ruling partyh (Interruptions).

MR. SPEAKER: For your informa-
tion, one of your own partyman, Shri
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Qureshi has given notice. Kindly see

the statement.

SHRI K., GOPAL: You have not al-
lowed it.

MR. SPEAKER: I have allowed it.
Please see the list.

SHRI K. GOPAL: My point is en-
tirely different.

SHRI SAUGATA ROY: After the
Member is intimated, he gives a state-
ment at the Table,

MR. SPEAKER: No. No.

SHRI SAUGATA ROY: I submitted
my statement yesterday.
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I support what Mr. Unnj* - -
has said.

MR. SPEAKER: Let me correct a
factual inaccuracy. Mr. Gupta's
factual statement is incorrect, There
was no practice of giving a written
notice at all. It was only introduced
by me, and that has mostly not been
followed, but the rule deoes not empo-
wer me to ask for it. There was no
practice like that till it was introduced
recently by me.

SHRI KANWAR LAL GUPTA: You
should follow your own practice.

MR. SPEAKER: You made a state-
ment that that was the standing prac-
tice of this House. That is a totally
incorrect statement. There was no
such practice at all. I, for the first
time, with a view to regulate it, in-
troduced it, but the Members are still
not accustomed to it. I said: It will
take time, we will adjust it. Most
Members, even today, make statements
without giving a written statement.

Again, Mr. Unnikrishpan said that
sometimes the statement is given after
I permit it. Permission is given at
about 11O’ Clock. If you give the
statement after 11 O°'Clock, there is
no question of my looking into it. If
is impossible to look into it. I may
tell you that the statements come to
me just five or ten minutes before 11.
Do not make incorrect statements.

THE MINISTER OF INFORMAT-
TION AND BROADCASTING (SHRI
L. K. ADVANI): The issue debateq is,
I think, much more than one of form
only, whether the notice should be in
writing or whether the full statement
should be given or not. But I would
think that when anything is permitted
to be raiseq under Rule 377, at that
time the Speaker has to exercise his
own considered opinion and judgement
as to whether the matter does merit
mention under that particular rule or
it can come under some other rule, or,
it can be raised in the form of spme
motion. My point is, if I were to refer
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1o the practice in the other House I
would like to point out that we have
a practice there of making mention of
certain matters in which the Govern-
ment is not obligatory to give a reply.
This ig something like that. But in all
such cases we have also developed a
practice of informing the Minister
concerned that this is a matter which
is going to be mentioned today and
so, if you have something fo say, you
can always say. And I should think
matters of this kind which are on the
face of it likely -to be interpreted as
being allegation made on the Govern-
ment, the Government should Thave
notice of it, the Minister concerned
should have notice of it. Otherwise,
you can in your discretion say that I
cannot allow until I give notice to the
Government.

SHRI SHYAMNANDAN MISHRA:
May I seek your favour to explain
the position. I really do not know
why my hon. friends on the other side
have confused the issue. The issue
is not this whether my reguest under
377 should have been permitted. I have
conformed to the rule that you
have laid down on the recent directive
ihat you have given that the statement
ought to be submited to your secre-
tariat before the matter is raised in
this House. I have done that. In
every case. I have followed this
scrupulously. I have been submitting
the statement. I did that this morning
also. I generally read out from the
statement that I give to you so that
there ig no divergence from the written
statemnent. That is also what I have
done. There can be no guestion that
this was not permissible under 377 or
the Chair has not seen it. (Interrup-
tions) ‘There was no question. Now,
what have I exactly done? This was
a matter of procedure that 1 have
sought to explain. I have drawn the
attention of the House and of the Gov-
ernment to the reports that appeared
in the British press.

MR. SPEAKER: Last para
some allegation.

makes
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SHRI SHYAMNANDAN MISHRA.:

No allegation. Let me read out the
last para.

MR. SPEAKER: In fact, you came
and told me about the other aspect,
that two papers have published.

SHRI SHYAMNANDAN MISHRA:
Please listen what I have said in the
last paragraph:

“One thing which often {imes’—I
am making a general proposition—“is
seen to vitiate such deals is  the
commission and promotional expen-
ses which the companies treat as
part of their normal transaction.”
Can anybody take objection to this?
Am I attributing to anybody here?
“While this could be available to a
private agency which helps in bring-
ing about the deal whers 3 private
party is involved, in the case of
transaction between public under-
takings of two countries, if at all...”
There I am not very positive whe-
ther this would happen In this case
also, So, I say: “this, if at all,
come to the State with a clear apd
open declaration....” I am saying
that 1f the deal is entered into, there
should be a clear and open declara-
tion that no amount has passed—by
both the parties declaration should
be made—which can be characterised
as slush money. Where is anything
objectionable which I have said in
this Tegard? (Interruptions)

13.00 hrs.

SHRI KRISHAN EKANT (Chandi-
garh): I agree with you, Mr. Speaker
Sir.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I would like to
invite your attention to rule 373 occurr-
ing in Chapter 27 dealing with gene-
ral rules of procedure, which provides
that “no allegation of a defamatory or



257 Matters under

Ineriminatory nature shall be made
by a member against any per-
son unless the member has given
previous intimation to the Speaker
and also to the Minister concerned so
that the Minister may be able to make
an investigation into the maiter for
the purpose of a reply.” My submis-
sion would be that this rule is attrac-
ted and therefore a statement like this
does contain a matter of incrimina-
tory nature and should not have been
permitted to be made wi_tpout ure-

(Interruptions)

MR. SPEAKER: I agree.
(Imterruptions)

SHRI SAUGATA ROY (Barrack-
pore): That was our point of order.
(Interruptions)

SHRI SHYAMNDAN MISHRA: 1
hold my ground firmly where is the
allegation and aginst whom? I have
read it out. I have cautioned and en-
tered a caveat in this matter.

{Interruptions)

SHRI SAUGATA ROY: It is an al-
legation and coming as it does from
the Deputy Leader of the Ruling
Party, it ought to be compulsory for
the Government to come forward with
a statement....... ..

(Interruptions)

SHRI KRISHAN KANT: What you
have remarked, I think is the correct
position. Whether I agree here, or not
he has not directly made any al-
legation. But the very facl thal when
a senior Member, and not the Deputy
Leader, makes certain things to warn
the Government, he is apprehensive of
certain things. It means it might
have been better if he had talked in
the Party, but here the Parliament is
concerned.

MR. SPEAKER: What
does it make?

SHRI KRISHAN KANT: I think now
a situation has arisen, the concerned
Minister will try to clarify the silua
tion. I am sure, there is nothing like
that: there can not be anything like

198 LS—9

difference
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that. When a man of the standing of
Shri Shyamnandan Mishra. ...

MR. SPEAKER: It
erence. ...

makes no diff-

{(Interruptions)

SHRI KRISHAN KANT: I am not
talking of the Deputy Leader. Here.
in this House, we are not consideriag
whether he is Deputy Leader of the
Janata Party or not. He is a senioe
Member of this House who has func-
tioned. ... When he says someth-
ing, it must be taken very se-
riously. (Interruptions) If he had
mentioned only the report and
not made the last paragraph as you have
rightly said, the things would have
been different. That last paragraph
which he has deliberately made must
be made clear. Henceforward, You
may have a machinery so that before
the statement is made, you can go
through it and inform the Minister
about it. Without informing the
Minister, such a statement should not
be allowed to be made.

st iy feg  (3hEr) o owewm
weeE, WO WRe A% AEl §
(s@at) | ¥ TEEAT FT I
Ay wga wrarqd ag ¢ & Star fw
FoETs @t § Fal (SmdAgw) | &
N CATET WIE [T 9L A @I E
(saam)
MR. SPEAKER: Please hear the

Minister. (Interruptions) For a
minute. There is no doubt that
I have committed a mistake.

I should have gone through tLhe
statement. If I had gone through
the statement, I would not have
allowed the last part of it. I
think though there is no direct allegas
tion, there are certain inferences avai-
lable from the statement and those in-
ferences ‘should not have been made
there. I would not have allowed it
Mr. Mishra came to me and told that
certain newspaper reports had been
published. I thought it was important
and the House must knpw it. That
was why I allowed that. I did not
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know that this last paragraph was
there. I would not have allowed this
last paragraph. The only thing I can
do is this; there are two courses open
for me. (Interruptions) 1 will give
my ruling. But before that, I will
hear the Minister.

THE MINISTER OF INFORMATION
AND BROADCASTING (Shri L. K.
ADVANI): You have yourself said,
Sir that if the statement had been
carefully gone into, the implications
of it would have been obvious and it
might not have been permitted fo be
i~ised under this rule. Now that it
has been permitted-——he had given
notice in writing and the whole state-
ment had been given to you—and
with your permission he has raised

it in the House and it has gone on |

record, all that I can say on behalf
of the Government is that the De-
fence Minister has communicated
his readiness to make a statement on
that basis.

MR. SPEAKER: That is all right.

Now, we go on to the legislative
work. ...

SHRI MOHD. SHAFI QURESHI
rose—

MR. SFEAKER: I thought you were
not here. I had called your name. All
right.

——r

(iii) REeporTED, RECENT COMMUNAL
CLASHES IN SAMBHAL
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